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A. No.65/95.
Jated: 4.1.2000.

The case was called out for
final hearing. Ms.Nilima Gohad on behalf
of Mr.S5.P.Saxena says that inspite of
repeated letters to the family members of
the applicant, nobody has come for filing
an application for impleading them as
legal heirs.

It 1is seen that the originail
applicant died some time 1in February,
1999 which 1is about 11 months back. No
legal heir has filed application. Hence,
the application abates. The application
is therefore disposed of as having begdme
abated.
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